BEFORE THE NATIONAL GREEN TRIBUNAL,
PRINCIPLE BENCH, NEW DELHI
O.A. No. 438/2018.

IN THE MATTER OF:

ARTI ..APPLICANT

VERSUS

CENTRAL GROUND WATER AUTHORITY & ORS.

...RESPONDENT(S)
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ADDITIONAL SUBMISSIONS IN RESPECT OF ACTION TAKEN REPORT ON
BEHALF OF CENTRAL GROUND WATER AUTHORITY IN COMPLIANCE TO THE
HON’BLE NGT ORDER DATED 25.02.2022 IN O.A. NO. 438/2018 (ARTI VS. CGWA &
ORS.

1. That the Hon'ble NGT was pleased to pass an order dated 25.02.2022 in the case, wherein

the following directions were passed -:

“44. We therefore, direct that notice be issued to respondents no. 7, 10, 12, 14,
16, 17, 18, 19, 20, 21, 22, 23, 24, 25, 27, 30, 31, 32, 33, 36, 37, 38, 39, 40, 41, 42,
44, 45, 46, 48, 49, 50, 51, 52, 53, 54, 55, 56, 57, 58, 60, 61, 62, 63, 64, 66, 67, 69,
70, 72, 73, 74, 75, 76, 77, 78, 79, 80, 81, 82, 83, 84, 85, 86, 87, 88, 89, 90, 93, 94,
95, 98, 99, 100, 102, 103, 104, 105, 106, 109, 111, 112, 113, 114, 115, 117, 11§,
119, 120, 121, 122, 123, 124 and 126. Notice be issued by State PCB by an
appropriate mode. These respondents may file reply within one month.

45. In para 8(E), 7 respondents’ numbers are given i.e., 9 & 96 (repeated), 11 &
91 (repeated), 28, 29, 68, 71 and 125 stating that those units have been closed
and in respect to respondent 26, 34, 108 and 116, it is stated that their addresses
are not correct. We find that the above information need be rechecked and
verified. It must also come on record as to when these units were closed and
whether they had been extracted ground water illegally or not.

46. In regard to these respondents, respondent nos. 1 and 3 i.e. CGWA and UPJN
shall submit further report which shall also mention as to what further remedial
action has been taken on account of the violation of environmental laws in
abstraction of ground water illegally by these proponents, within three months by
e-mail at judicial-ngt@gov.in preferably in the form of searchable PDF/ OCR
Support PDF and not in the form of Image PDF.

47. Considering magnitude of illegal abstraction of ground water and laxity of
responsible Regulators if failing to check, similar illegalities in other cities cannot
be ruled out. However, considering manpower constraints of such bodies, we are
of the view to proceed first in respect of corporation cities of State of U.P. We,
accordingly constitute joint Committees comprising UPPCB, CGWA and
concerned District Magistrates and direct to find out hotels, marriage/banquet
halls/resorts, guest houses etc. in Lucknow, Kanpur, Agra, Meerut, Gautam
buddha Nagar, Bareilly, Varanasi, Jhansi, and Gorakhpur abstracting ground
water without NOC from the competent authority, take remedial action and
submit report within one month.”
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That an Action Taken Report in compliance of Order dated 25.02.2022 was submitted
before the Hon’ble Tribunal vide email dated 26.09.2022.

That it is submitted that after the submission of Action Taken Report, further updations
on the action taken have been received from the concerned departments.

That vide letter dated 26.09.2022, District Ground Water Management Council, Meerut
has informed that notices have been served on 109 units directing them to apply for NOC

as per the provisions of Uttar Pradesh Ground Water (Management And Regulation) Act,
2019.

Copy of the letter dated 26.09.2022 is marked herewith and annexed as Annexure-A
[Page No. 3]

That it is further submitted that remedial action has been taken by District Magistrate,

Jhansi wherein a Task Force has been constituted to comply with the directions of
Hon’ble Tribunal.

Copy of the Remedial Action taken by District Magistrate, Jhansi is marked herewith and
annexed as Annexure-B [Pages 4 to 6]

That remedial action has also been taken by District Magistrate, Gautam Budh Nagar

wherein a Committee has been constituted to comply with the directions of Hon’ble
Tribunal.

Copy of the Remedial Action taken by District Magistrate, Gautam Budh Nagar is
marked herewith and annexed as Annexure-C [Pages 7 to 9]

That it is most humbly prayed that the Hon’ble Tribunal may kindly be pleased to take
the Additional submissions with regard to the Action Taken Report on record.

S ~

Regional Diicior

CGWB, Northern Region

Place: Lucknow

Dated: 13.10.2022
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Annexure-|

Letter No _431/GWDGSDMeerut/Act19, Dtd 26/09/2022

Nodal Officer, Web Portal Operation

District GW Management Council, Meerut.

The Regional Director,

CGWB-NR, Lucknow.

Remedial action on account of abstracting GW without NOC in Eompliance of order passed by Hon’ble NGT,

New Delhi on dated 25.02.2022 in OA No. 438 of 2018 Arti vs CGWA & Ors.

Ref:

Sir,

1. Joint Inspection Report submitted by e-mail dated 29.08.2022.
2. Your Office letter No.4 (237_NGT)/CGWB/NR/S&I/2022-727, Dtd 19.09.2022

With reference to the above-cited subject, this is to inform you that the following are the actions that have

taken in the Meerut district in compliance of order passed by Hon’ble NGT, New Delhi on dated 25.02.2022 in OA
No. 438 of 2018 Arti vs CGWA & Ors:

a.

Joint Inspection team report was submitted to District Magistrate, Meerut vide e-mail Dtd 29.08.2022.
From the 132 units that were inspected, 23 units were exempted to obtain NOC and remaining 109 units
have to obtain NOC for GW abstraction.

A notice was served to these 109 units from District Magistrate/Chairperson District GW Management
Council on 07.09.2022 directing them to apply for NOC within 15 days else suitable action can be taken on
them under the provision of UP GW(M&R) Act-2019.(Attached)

d. During serving the notice to these units, 05 units were found to be closed and 1 unit provided water bill and
informed that they are not using bore well,

e. Apart from these, till date 11 units have applied for registration under the provision of UPGW (M&R) Act-
2019 as they were under Micro and small category and were abstracting less than 10KLD. Applications for
the same are being processed. .

f  Another 4 users have submitted an undertaking/request letter for seeking time extension of 15 days and
informed that are in the process to submit the application for NOC for GW abstraction.

g. Till date around 20 other units have also contacted the Office of Senior Geophysicist, GWD Meerut with
query/ doubts/ support for application filling for the application of NOC/Registration for GW abstraction.

h. Inview of the above, a remainder notice is being served to 92 units from District Magistrate/Chairperson
District GW Management Council with a warning to take necessary NOC within 15 days.
This is with reference to the next date of the above case in Hon’ble NGT on 28.09.2022.

A
Nodal Officer, Web Portal Operation
OS\c
District GW Management Council, Meerut
Copy To:

1. Director, Ground Water Department, U.P. for kind Information.

2. District Magistrate / Chairperson District GW Management Council Meerut for kind information.

3. Chief Development Officer/ Member Secretary District GW Management Council Meerut far kind
information :

4, Member Joint Inspection Team as per order No 1743/G/OA-438/MRT/2022 Dt 16.03.22 , Office of District

magistrate Meerut for kind information

‘Vq/
o\
Nodal Officer, Web Portal Operation

v District GW Management Council, Meerut
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Dated: 1 1 APR 2022

Ter 4 (NOW,
The District Magistrate .~ iabad/ Gorakhpur/ Jhansi/ kanpur/ Luckn /
agra/ Barellly/ Gautam Buddha Nagar/ Ghaziabi
Meerut/ Varanasi

sed by
. ce of Order passe
sub: Remedial actlon on account of abstracting GW without NOC in compAll:‘t?v« CGWA & Ors.
Hon’ble NGT, New Delhi on dated 25.02.2022 In OA No, 438 of 2018 s
Ref: Central Ground Water Authority, New Delhi mail dated 07.04.2022.
Sir,

With reference to subject cited above, it is to inform that possible Remedial ACtl?n may bz
taken against those hotels, marriage/ banquet halls/ resorts, guest houses which are abst‘rac‘tmg grol{n
water without valid NOC. In this regard, the direction may kindly be issued to Joint Committee for taking
following remedial actions.

1. Tubewell/ Borewell may be sealed if project proponent does not hold a valid NOC./ )
2. Environmental Compensation may be calculated for illegal withdrawal (after considering the

mecessary febate Hoa  to the pandemic), ‘with .necessary .coordination with yourself for its
recovery. .

Operation of tubewell/ borewell only be allowed to operate after obtaining proper NOC. v

Yours faithfully

‘ AW {.\ =N (fshar!t‘jlrija?)’L ‘

Regional Director

Director, Ground Water Department, 9" Floor, Indira Bhawan, Ashok Marg, Lucknow-226001
with request to expedite the process of granting NOC to defaulting units as per guidelines of
A. (As observed by NGT, Guidelines of CGWA to prevail over State Act).

2. Regional Officer, Uttar Pradesh Pollution Control Board, Agra/ Bareilly/ Gautam Buddha Nagar/
Ghaziabad/ Gorakhpur/ Jhansi/ Kanpur/ Lucknow/ Meerut/ Varanasi for information and
necessary action. .

3. Member, Central Ground Water Authority, 18/11 Jamnagar House, Mansingh Road, New Delhi-
110011 for information ;

4, TS to Chairman, Central Ground Water Board, Bhujal Bhawan, NH-1V, Faridabad-121001 for
information. a

¢

;' (S.G. Bhartariya)
Regional Director



